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employees at the rate of 25 per cent—
30 per cent of the basic pay while
the Central Government employees
are paid'at the'rate of 15 per cent;

(b) if s0, in view of the ever in-
creasing house rents in Delhi, whe-
ther Government consider enhance-
ment in the house rent allowance at
par with the rate applicable to em-
ployees of public sector undertakings
stationed at Delhi; and

(¢) if not, the reasons therefor?

THE MINISTER OI' FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) De<lhi is a ‘A’ clasg
city and the Central Governinent em-
ployees posted there are getting House
Rent Allowance (ILR.A.} at 15 per
cent of pay subject to maximum of
Rs. 400 p. m. Some Public Sector under-
takings are paying H.R A. to their em-
ployees at higher rates.

(b) and (c). Payment of HR.A. to
the Central Government employees is
based on the recommendation of the
Third Pay Commission. The Com-
mission did not accept the de-
mand for parity between Central Gov-
ernment employees ang the employees
of the public sector underiakings in
matter of house ren; allowance. The
Pay Commission had recvmmended
certain alternative measures to improve
the rates of H.R.A. payanble to the
Central Government employees, but the
Government did not find it possible to
adopt them keeping in view the admi-
nistrative difficulties znd financial im-
plications, There is no proposal at pre-
sent to enhance house rent allowance.

Cancellation of Import Licences for
Palm Oi} refined

3212. SHRI C. K, JAFFER SHARIEF:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION pe pleased to state:

(a) whether Union Government
have announceq cancellation of 1all
import licences for palm il refined
for direct human consumption against

which shipment has not been made

50
wholly or partly on or before October,
1977,

(b) whether Government have alse
issued notification thai no fresh licen-
ces will be granted for the import of
palm oil refined for direct human
consumption; and

(c) if so, the details regarding the
policy of Government in thjg regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COVMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (¢).
No fresh licences are bheing issued for
palm oil refined, for direct human con-
sumption, with eflect from the 20th
September 1977. Licences issued eur-
lier, against ‘which shipments had not
been made wholly or pari'v on or ke-
fore the 15th October, 1977 have also
been invalidated.
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